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OINISThMTIVE ThIBUNAL - 

U1UAHATI BENCH.. 

NOe// 	

ye." 

1k-2r.2. 	
Respondent(5) 

' S  

Advocsf;.thaPCfl) 

Advocates fohëRespOfldeflt(S) 

DiCeNotSj. 	 'Date I 	_ 

I 	 t 

•'4-10-6 	Learned counsel 1-4r.E.3.Gogoi 

for the applicant. Learned Sr,C.G* 

orl tn.i.t 	 S.C. Mr.S.Ali fqr.the respondents 
) 	E' 

 

F. cf.RS. 50'- ..L 
- 	 . 	 Tius applicatwn has been sub- 

dc sited vide 
: 	mitted by-thQ-pplicant seeking an 

order to the respondents to give 
I  compassionate appointment to her 

	

2k1. xegUtraf. 	 in view of the financial difficul- 

: ties she is Lacing after the death 

of her husband Shri Naren Hazowary ,  

who was working as R/M in the office 

i of Telecom District i4anager, 

Kamrup, Ulubari, Guwabati. 

Heard counsel of both sides. 

It. is considerëd.that it is not 
•1 	 I 

1-necessary to admit this application 

.. at this stage as the representation 

dated 8-4-96 submitted by the appli- 

'' cant to the S.D.E.(Admn) office of 
S 	 I 	 I 

	

. 	
,.the T.D.M.., Kamrup, Ulubari, Guwa- 

• . •1 	 I 	hati has not been disposed of. This 
I 	 I 

application is therefore disposed 

of with a directions to the respon-

- 	 1 	dents No.3, the Telecom District 
S . 	 . 	 . ... . 

	 Manager, Kamrup, Guwahati to dis- 
I 	 I 

pose orepresntation dated 
(4 	11) 

8-4-96iwithin one month from the 

date of,receipt of this order by 
• . . 	.. 	 ' a speaking order 

c1he applicant is at liberty 

to approach this Tribunal after 

that if so desires.. 

• 	 . 	 Application is disposed of. 

contd/..- 
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H O.A. 214/96 

410-96 	No order as to costs. 

Copy 'of this oer be fUishd to the 

counsel of the parties. 
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DIGTRICT:KAMRUP 

FORE THE CENTRAL ADMINISTRATIVE TRIBUNAL S  GUWAHATI 

BENCH. 
- 

An 1 	 app 	cation Under Section 19 of the Central Adauin- 

Tribunal Act 1985. jtra 	ye 

- 

0<7 	 1996. of 

•1 

O.A. 	No. -: 

Smti, Kanan Hazowary 

• ...* 	Petitoner. 

-Versus- 

Union of India & Ors.  

Respondents. 

INDEX 

Si. Particulars Page 	No. 

 Body of the Appliation 1 to 	7 

 Verificatian S 

 Annexure - 1. 9 

4, Annexure - II. 10 to 	11 

Filed by - 

Advocate. 

* 

S 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUL1JAHATI 

BENCH.. 

BETt4EEN 

Smti. Kanan Hazowary,  

• 	wife of late Naren Hazowary 
0 

• 	Kharghuli.! Luitpur s  6uwahati-4 

Assam. 

.APPLICANT. 

-AND- 

The Union of India.. RQ 	--'"r 
J44 

	

$c- f3 tOêr 	 Jj 
The Director Generai 	 - 

Telecommunications l  Sonsar 

Bhaban 4  New Delhi.. 

3. The Telecom District Manager, 

Kamrup Telecom District 

Uiubari Guwahati-7. 

4.. The Divisional Engineer(Admfl..) 

Office of the T.D.M. Kamrup 

LJlubari Guwahati-7. 

.RESPONDENTS.. 

DETAILS OF APPLICATION 

1.. Particulars ofthpj I 

(i) 	Name of the Applicant :— SMTI.. KANAN HAZOWARY. 

Contd ... 2. 
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Name of the Husband - Late Naren Hazowary. 

Age of .the Applicant- 28 years. 
Designation and Particulars 
of office (names and station) 
in which employed or was last 
employed before ceasing to 
be in service. 	 :— Does not arise. 

Office Address 

Address for service 	Kharqhuli Luitpur,  
of notice. 	 Guwahati-4. District 

Kamrup Assam. 

2.. 	Particulars of the Respondent:- 

(1) 	Name of the Respon- :— 1. Union of India. 
dents. 

DirectorA  Telecommu-
nications., S°'- 

w2 
The Telecom District 
Manager, K:amrLlp 
Telecom District. 
Ulubari, uwahati-7.. 

The Divisional Engi-
neer (Admn.) Office 
of the T.D.M. Kamrup, 
(Jiubari, Guwahati-7. 

Name of the Father/ 
Husband. 

Age of the Respondent- 

Designation and particulars 
of Office (name and Station) 
in which employeed. 

Office addes:- 

Address for service :— 	1. Union of India. 

Director Telecommu-
nications. 	ott 

The Telecom District 
Manager, Kamrup, 
Telecom district, 
Ulubari Guwahati-'7. 

Contd. ..3. 

I 
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3 Particular of the Order :-
against which application 
is made. 

The application is against the following:- 

(1) 	iJrder 	l'ic. 	- 

(11) 	Date 

ti i 1) 	(assed by 

1y) 	bubject 	in brief Ine husband of the applicant' 
Late Naren Hazowary was 

• working as h/M in the Deptt. 
of Teleicommunication who 
died 	in harness on 	14/.'? 
due to C.R. failure 	There 
is no earning member in 
her tamiiy.ba, 	the appli- 
cant pra'ed for appointment 
on compassionate ground in 
a Group 	D' posts 

4 	Jurisdiction of the Tribunal:- 

The 	aplicant declares that the subject 	matter 

of 	the 	order 	against which he 	wants 	redressal 	is 

withir 	the 	jurisdiction of the Tribunal. 

Limitation:- 

- 	 The 	applicant further 	declares 	that 	the 

applicatIon 	is 	within the Limitation 	prescribed 	in 

Section. 21 of the Administrative Tribunal Act 	1985 

Fac.ts..of..the_Case - 

1. 	 That 	the husband of the 	applicant 	late 

Naren 	Ha2owary 	was a R/M 	in 	the 	Telecommunication 

Department under Assam Telecom Circle in the Office of 

Contd. . .4. 

I- 
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the Sub-Divisanal Officer Phones (East-i) Ambari 5  

Guwahati-1n He dies in harness due to C.R.failure on 

14.9.95.. 

A copy of the certificate issued by the 

Registrar, Birth anddeaths, Guwahati 

Municipal Corporation to this effect is 

enclosed herewith as ANNEXURE-'l'. 

II. 	 That the applicant submits that at the 

time of death her husband left the Following heirs :- 

1.. Smti.. Kanan Hazawary (wife) 28 yrs. 

2 Miss Lina Hazowary (daughter) S yrs. 

Miss Kanmani Hazowary (daughter) 6 yrs. 

4.. Sri Sonjyotl Hawwary (son) 4 yrs. 

5. Sri Runjyoti Hazowary (son) 4 yrs. 

IX.. 	That there Is a provision for appointment 

• 	 on compassionate ground to a son or daughter of near 

relative of a Government servant who dies in harness 

inlcud.ng  death by suicide s  leaving his family in 

immediately need of assistancE when there is no 

other earning member in the family. Instructions have 

been issued from time to time laying down the princi-

ples to be followed in making compassionate appoint-

ments. of sons/daughters /near relatives of deceaseci 

government servants 

Contd ... 5. 
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That the humble applicant submits that 

L- 

except this applicant all others are minorA  They are 

not illegible to do Govt. job. 

That the applicant submits that she was 

read upto, class VIII. As per rule for the post of 

Group 	DF in case of widow for appointmflt on com- 

passionate ground it is said Rule - 4(d) 	
u where a 

widow is appointed on compassionate ground to a Group 

D' post s  she will be e>empt from the requirements of 

educational qualificationS provided the duties of 

the post can be satisfactorily performed without 

having the educational qualification of Middle stand-

ard prescribed in the recruitment Rules. 

'VI. 	
That the applicant submits that on 8.4.96 

the applicant submit an application before the S.D.E. 

(Admn.) office of the T.D.M. Kamrup 5  Ulubari GLWJa -

hati -7 for her appointment on compassionate grou04  

as Group D' poet (Grade-IV) and also she requested 

her department's authority now and than. But till 

date the telecom authority, did not pay heed to ap-

point the petitioner on compassionate ground. 

A copy of the application dt. 8.4.96 is 

enclOsed herewith as ANNEXURE'XI. 

VII. 	
That the applicant submits that there is 

no other earning member in the family of the appli-

cant. With four minor children aplicant is the only 

Contd ... 6. 
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earning member if the applicant will be not provided 

by a jb the whole family will be doom 

7. Details of the remedies_exhausted: 

The 	applicant declares that she 	has 

availed of all theremedjes available to him under 

the relevant service rules etc. 

The applicant submitted an application 

before the S.D.E. (dmn.) Office of the T.D.N. Kam-

rup 4  Ulubari., Guwahati-7 4  through the S.D.E. (E-1) 

Guwahati dated '8.4.96 but till date the S.D.E. 

(dmn.) did not consider her application. 

Matters, not previously filed or pending 

• with any other court. 

The applicant further declares that he tiad 

.not previously filed any application 4  writ petiton or 

suit regarding the matter in respect of which this 

application has been made before any court of law or 

any other authority or any other Eench of the 

Tribunal and nor any such application 4  writ petiton 

or suit is pending before any of them. 

9. RelieF(s) Sought- 

In view of the facts mentioned. in para 6 

above the applicant prays for the following 

relief(s) - 

Contd ... 7, 
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1. 	 That the applicant, is the wife of Late 

Naren Hazowary R/M in the office of the S.00E0(E-1) 

Guwahati under T0D..N10 Kamrup Guwahati in the Depart-

ment of Tele Communications who dies in harness on 
4 
4 

149.95 due to C.R. failure.. There are no earning 

member in the family except this petitioner with four 

minor children. 
Oki 

The humble applicant prays that this 

Honbie Tribunal is kind enough to direct the Re-

spondents to appoint the applicant in a Group D 

post 	 r '(Grade-IV) on compassionate gound. 

10. inter ± m Or 	ifjj.y2 r aye_jpiL: 

PendIng final decision on the applicatiOri 

the applicant seeks issue of the following interim 

order - 

ii. Does not arise. 

12. Part icul ar s ofpost ai i n 
	Sect  of the 

,aQIic—°_f - 

10 Number of Ind±an Postal Order(s) 
- 

Name of the issuing post office - 

Date of issue. of Postal order(s) 
* 

40 Past office at. hich payable - 

13. List of enclosures: 

	

2 . 	

1 

	

4,0 	IOV4f\i- 
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VERIFICATION 

I 	Smti Kanan Hazcary wife of Late N4aren Hazowary 

aced about 28 years wrking- 	 i--tha--oEf_ice- 

residentof Kharghuii, Luitpar, 

Guwahati-4, do hereby verify that the contents of 

paras to are true to my personal 

knowledge and para to believed to be true on 

).egal advice and that I have not suppressed any 

material fact 

Date 	 Signature of the Applicant. 

P1ce,, Guwahati. 
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9. 

ANNEXtJREI 

(Translated from Assamese) 

Bovt. of Assam 

	

Mn 	I() 
Social Welfare 

Death Certificate 	 1227 

This is to certify that following datas are 

collected from the Register of Guwahati Municipal 

Corporation District Kamrup of 1995 October month. 

Name 	 Naren Haowary. 

Male/Female t Male. 

Date of Death : 14th September, 1995 

	

Nationality 	Indian. 

Place of Death BorthakUr Clinic Pvt. Ltd. Guwahati. 

Peranent Address ; KharghUli Guwahati 4. 

son of Sukura Haowary, 

	

V 	 Registration No. 2857 	
V 

	

V 	 Date of Registration -910.95. 

Signature :- 

Designation Sd,- D.C.ChowdhurY 

V  Registrar, 

Birth & Death, Guwahati 

Municipal Corporation, 	- 

16. iO.9. 

D.A.R.BasumatarY 

Chief Registrars Signature. 
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ANNEX URE-' II' 

To 

The S.D.E. (dmn) 
lJfficeof the TDM. Kamrup 5  
Ulubari, €atwahati-7 

Through S.D.E.(E- i) Guwahati -1) 

Subs-. Application for the appointment in any post 
in compassionate Ground. 

Dt. 8.4.96. 

Sir4 

Most respectfully I beg to state that the 

petitoner is an widow of late Naren Hazowary who 

expired on 14.9.95 due to C.R. failure and he was 

workin as R/M in the Department of Telecommunica 

•t,iàn. 

That: sir, I am sul-tering a lot with my 

four child of minor aged. First wiFe of my husband 

Smti. JayaHazoWarYalr0adY received all peniOflErY 

benfits and other monéj from the authority. 

That sir, my husband Sri Naren Hazowary 

has left the Following family members - 

Smti Kann Hazwory (wife) 24 yrs. 

Smti. SinaHz.aWarY (daughter) 10 yrs. 

Smt. KanmaniHazawari (Daughter) 6 yrs. 

Sanjyoti Hazawary (son) 	 4 yrs 

5 Rupjyoti Hazowary (son) 	 4 yrs. 

Contd. • 1 1. 

4 



It. 

That sir s  there is no any earning member 

in my family. 

It jS q  ther?fore, humbly prayed that Your 

Honour may kindly be appoint the petitoner in any 

post so that my family can save from the present 

storm. 

And for this act your petitoner ever 

I grateful to you 

Yours faithfully, 

(}(anan Hazowary) 

wife of Naren Hazowary 

Kharghuli, Luitpar, 

Guwahati-4 

Dt. 34.96. 


